
2000 

(9gç/-J, 

Shri J.içKarn, counsel for the applicant, 

,Heard the learned counsel for the applicant. 

He states that the order of this Tribunal passed in• 

O,A, 170/96 on 11. 3.1999 has not yet been c11ed with 

by t1v coerned respondents. Issue showcause notice 

to.hri S,Chadha, the Chief Postmaster Genexal, Bjhar 
Circle, Iatna Otespon&it- No.1 for filingA show.c e 

'LQ- 	 Mj(l U- reply as to why,theorUet 	 - 

	

of tis Tribunal passed 	J, 

in 0.A..170/96 on 11.3.1999 have not yet been complied 
with, &how...cause reply may be filed within a period 
of four weekà." Rejojier, if any, may be filed within 

a week thereafter. Reqqujsjtes to be filed within a 
week. List it for hearing on 29.3.2000, 

Member (J) 
( L,R.I.Prasad ) 

Member (A) 

1/29.3.2 000 None for the parties. 

Iva- 
( Lakshman Jha ) 

Member (J) 

a 

Sh. H.Karn, counsel for the applicant. 

Sh, V.M,K.Sinha, SSC, for the respondents, 
Show cause reply not filed. Four weeks time is 

allowed to file the same. Rejoinder, if any, may be 
fledwithin one week thereafter. List it for 
hearing on,  contempt on 23.5.2000 

w 	( .HMINGLIANA) 
	

(L.Jw) 
MENBER(A) 
	

MBER(J) 

-IM 1  0 
As D.A. is not available, list it for 

hearing on 18.4.2000, 

' 7H

3/18 4• 2000 

 

ki 



	

4/23.5.2000 	sh. Ij.Karn, counsel for the applicant. 

Sh. V.M.K.Sinha, SSC, for the respqndents. 

The SSC for the respondents states that 

show cause has been filed today in the office. The 

office is directed to place it on the record.List it 

for he ring on 14.7.2000 

AKJ 	(I.HMINGLIANA) 	 (L.J ) 

	

MBR(A) - 	 MEMBER(J) 

5./ 14.7.2000. 

As the 0.8. of Court No. 1 Is not avai1ahl: 

today, list it on 4.8.2000 for hearing on contrnpt. 

/C8s/ 	(L. HMINGLIMNM) 	 (L. 3H4) 

	

f1LMB.1 ('i) 	 1EF16ER (J) 

6./ 4.8.2000. 

Shri J.K. Karn, the counsel for the ápplIcan. .• 

List it on 31 .8.2000 for hearing on contempt.. 

/CE3S/ 	 (S. NMRYMN) 

VICC.. CHAIRMAN 
7./3i.8.000 

As the D.B. of Court No. 1 is not available, 

list it on 4.10.2000 for hearing on contempt. 

/CBS 	(14 HMINGLIANA) 	 (L. JHA) 
MEMBER (A) 	 ME1ER (j) 



CCPA-18/2 000 

8/4 .10.2000 Shri j.K.Karn, counsel for applicant 

Shri V.M.K.Sinha, cOunsel for respondents 

Shri Sinha, Sr.S.C., states that he 

has already filed show cause, according to 

which, the representation of theapplicant, 

as at.Annexure..A6 of the .C, has been disposed md 

of, as directed vide order dated 11.3 .99, passed 

in (-.170/6. Therefore,, there remains no 
in 

cause for proceedingZAAChil sm this contempt 

petition. Tarned counsel for. the applicant, 

Shri Karn,..acceptl.the aforesaid Submissions 

of the learned Sr. Standing Counsel. .In view 

of the- aforesaid subzijssjons 	the learned 

conse1S appea.rng on behalf of both 

the parties we: fjndthat no cause survives, 

for proceeding further in this contempt petition, 

Accor ingly, it is disposed of. 

( ngliana )/M(A) 	( L. Jha )/() SKS 


